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WP(Crl.) No. 482/2023

UPON hearing the counsel the Court made the following
ORDER

No orders/directions are required to be passed in the present
writ petition. The writ petition is disposed of.

However, we clarify that we have not made any comments with
regard to the status reports, investigation or the chargesheet
filed by the police.

If any party is aggrieved by any action/non-action, they may
avail appropriate remedy in accordance with law.

Pending application(s), if any, shall stand disposed of.
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